THE NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH, BENGALURU
(Through Web-based Video Conferencing platform)
ITEM No.0O1
I.A No.244 of 2022 in
CP(IB) No.15/BB/2021

IN THE MATTER OF:

M/s. ISGEC Heavy Engineering Ltd. Petitioner
Vs.
M/s. Mysore Sugar Company Ltd. Respondent

Order U/s. 9 of the I&B Code, 2016

Order delivered on 06.07.2022

CORAM:

SHRI KISHORE VEMULAPALLI
HON’BLE MEMBER (JUDICIAL)

SHRI MANOJ KUMAR DUBEY
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Petitioner : Mr. Jacob Alexander, Adv.
For the IRP(in person) : Mr. Balasubramanya Prasad

ORDER

I.A No.244 of 2022

1. This Application has been filed by the Applicant/IRP under Section 12A

of the I&B Code, 2016 read with Regulation 30A(1)(A) of the I&B Code
(Corporate Insolvency Resolution Process) Regulation, 2016 seeking for
withdrawal of the CP.

Mr. Jacob Alexander, learned Counsel appearing for the Petitioner and
Mr. Balasubramanya Prasad learned IRP in person seeks leave of this
Tribunal to withdraw the CP on the ground that both the parties agreed
to settle the dues vide Settlement Agreement dated 30.06.2022 with a
liberty to seek revival of the CP in the event of default of any of the terms
and conditions mentioned in the Settlement Agreement by the
Respondent/Corporate Debtor. :

3. In the circumstances, the instant Application is allowed.
CP(IB)No.15/BB/2021

3. In view of the order passed in I.A No.244 of 2022, the instant CP is

dismissed as withdrawn.
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